
CENTRAL PDM STFATIVE TRIBUNAL 
. B44GALME  BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
B/NGALRE 560 03. 

IN 	
Dated: 4MAR1995 

APPLIATICN NO. 232 to 244 of 1991 (F). 

t.  . . 
	APPLIANTS: Sri.Ramaiah and three Others., 

v/S. 

RESIDENTS: ftir Commodre Atma Singh 9kir Officer Commanding, 
ir Force .Station,Jalahalli, Bangelore and others., 

1 

To 

1,ri.D.Leelakrishnan,Mdvocate,No.G5, 
Brigade Links,No.54/1,First I'ain Road, 

; 	. 	. 	5eshadripur.am,8anqelore-560 020. 

2. 	Sri,M.Vasudeva Reo,Pdditional Central 
Government Standing CounSel,High Court Building, 

Bangalore-560 001. 

. 	 . 	 . 

Subject:- F.rwarding copies of the Orders passed by the 
Central Mministrative Tribunal, Bangalore-3. 

---xxx--- 
Please find enclosed herwith a copy of the Ordr/ 

Stay Crder/Intrim Order, passed by this Tribunal in the above 

rnenticned application(s) ç:fl 09-031995.

;P Y REGISTRPR 

. 

cot- LL 

JUDICIAL BRfrCHES 
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CENTRAL AIX4INISTRATIVE TRIBUNAL:. BANGALORE BENCH:BANGALORE 

CIVIL PETITIONS (CIVIL) tIOS.16 TO 19 OF 1995 

THURSDAY, THIS THE 9TH DAY OF MARCH,1995. 

Mr . Justice P. K. Shyamsundar, 	 Vice-Chairman. 

Mr. T.V.Ramanan, 	 .. Hember(A) 

Ramaiah, 
S/o Rudrappa, 
Aged about 30 years, 

P. Lourdunathan, 
Son of Peter, 
Aged about 24 years. 

V.Channaiah, 
S/o Cnannaiah, 
Aged about 31 years. 

P.Raja, 
IS/o Padavattan, 
Aged about 32 years. 

Care of Sri D.Leelakrishnan, 
G-5, Brigade Links, No.54/1, 
1st ?iain Road, Seshadripuram, 
Bangalore-560 020. 	 . Petitioners. 

(By Advocate Shri D.Leeiakrishnan) 

V. 

Air Commodre Atma Singh, 
Air Officer Commanding, 
Air Force Station, 
Ministry of Defence, Government of India, 
Jalahalli West, Bangalore-560 015. 

Air Marshall V.Puri, 
Air Officer Commanding-in-Chief, 
Head Quarters Training Command, 
1inistry of Defence, 
Government of India, Hebbal, 
Bangalore-560 006. 

Air Commod:e i-l.P.Singn, 
Joint Director of Personnel (Civilians), 
Air Head Quarters, Government 
of India, Ministry of Defence, 
Vayu Bhavan, New Delhi-hO 011. 	 .. Respondents. 

(By Standing Counsel ShriM.Vasudeva Rao) 

RDER 

.Justice P.K.Shyamsundar, V 

We findpursdant to a decision of tins Tribunal in 
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O.A.No.232 to 244 of 1991 disposed of on 1-7-1991, the appli-

cants therein, a few of them are before us in these petitions, 

became entitled to the benefit of employment. After waiting 

for considerable time and having found that the jobs assured 

to them following the direction of the Tribunal in the aforesaid 

cases did not follow, they have presented these contempt peti-

tions seeking a direction to the respondents to comply with 

the order of this Tribunal. When the matter stood thus, the 

respondents have now filed written objections supported by an 

affidavit stating that steps have been taken to provide jobs 

to the petitioners as made evident from Annexure-R2. We are 

also now told that in about two months' time the, formalities 

of employing the petitioners would be satisfactorily completed. 

In the circumstances, we make a record of the statement , made 

by Shri H.Vasudeva Rao, learned Additional Central Government 

Standing Counsel that in two uiontns' time the petitioners will 

be considered for absorption in any available group-D posts 

and withdraw the notice issued in these contempt' petition on 

that assurance. Shri' D.Leelakrishnan, learned counsel for the 

petitioners undertakes to furnish the correct audresses of the 

petitioners as of now to enable issue of orders/communications, 

to the department and he is permitted to furnish such addresses 

to respondent-2 as soun as possible. 	
9 
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;7oa ,owa t±signals ut 

Commanding Officer 	
Gb. Air Force Station Jalahalli, 
Jalahalti West, 

Tele: 8394464/301 	
Bangalore - 560 015 

8394506 

58SU/ 21/1/1/PC 	
) 	Oct 95 

CONTEMPT PETIQNS NO. 16 TO 19/95 
IN 

APPLICATION NO.231 TO 244 011991(F) 

As per the above petition I was ordered to consider the names 
of the four pe'sons involved in the petition for suitability of 
employment as Group '0' civilians at 58 SU, Al. As instructed by the 
Court all the formalities had been completed by May 95. 

Appointment letters for enrolling 57 Group '0' (including the ones 
found suitable in the said petitions) are ready for despatch to individuals 
but are held up pending instructions. Although the undersigned has made 
all efforts to get an legal interpretation of the Court order, the 
answers, the uiit has been receiving are very vauge and non—committal. 

As a last resort I have taken the liberty of writing to you directly,  
with a.requestto let the unit know if we can go ahead with the requirement 
of Group '0' civilians and issue appointment letters to all the successful 
candidates, 

A brief history of the case is attached as appendix 'A' to this 
latter. 

Expecting a response. 

Encl As stated 

Justice PK Shyamsundar 
Vice Chairman 
Central Adminitrative Tribunal 
Bangaore Bench 
Second Floor 
Commercial. Cornlex 
Indiranagar 
Bangalore - 560038 

Copy to : HO SAC, 11W 

4' 	
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Appendix 

56 8 is established for 05 Group 'C' and 57 Group .'D' civIlians. 

This junit was advised by Hadquarters Southern Air Command, Indian 
Air Force to initiate immediate action for recruitment of 03 GroLip 'C' 
and 50 Grolup '0' civilians vide their letter No. SAC/7527/9/PC dated 
01 Oct 94, 

On 25 Nov 94, after receipt of the above quoted letter, Unit forwarded 
requisitiop, allocating category wise vacancies for SC, ST, OOC and 
Ex—servicemen to Department of Employment and Training (General) - Bangalore 
for sponsering candidates from Employment Exchange, 

On ODec 94 Employment Exchange, Bangalore forwarded a list of 
V • 

V 

SC, ST and General Category candidates for interview. 

Intervidw letters were: sent to the sponsored candidates on 18 Dec 94 
and they were asked to appear for interview on 10 Jan 95. 

212 .cndidates appeared for interview out of 41.0 called for interview 
for fillihb 37 vacancies (i.e. SC, ST and enerai categcry). Candidates 
appeared wre interviewed on 10,11nd 12 Jan 95 and 89 candidates were 
selected'aajnst 37 Group 'D' posts. 

. Shri ..eelmegan and 26 others, who worked as Casual labourers in Air 
Force Station Jalahalli, 'filed a civil petition 148/95 for their absorption 
into Air Frce and prayed for on interim Stay. Unit could not recriit'the 
selected candidates as the Hon'ble Court (Central Adininjstrajvs Tribunal) 
granted 1n,erim Stay. Subsequently the Court passed the verdict sayin 
that 58 SU would not bear any responsibility' for appointrrent of the 
petitionerb and Air Headquarters should take a decision within Six months 
in this ochnection. ..  

Furthr Shri Ramaiah and 034  others filed a contempt petition .16/95. 
The Hon'bi Court (CAT) ordered 58 SU to consider th6 petitioners for 
appointrnen according to procedure. All the four candidates were interviewel 
as per Court's Order. on 15 May95, 	. 	.. 	 , . 
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sie • 
i\tr Force Station 
Jaleholli West 
flangolor 15 

JAW12/22 . 244/PC 	
E/ 

Advocate 
G115 	Licxc Wake 
54/1, 1st fls od 
SeshrLptu 
Ean&elora - 20 

c

ef 
Sir 

 

1 	kcx 'nde to youx letter data 10 Jun 92. 
- 

2. 	t L ntttxted that thts Staiofl has already 
ppoiit 13 Anti ia1w'ia Lacars (C.ial Labourers) 

on 16Ju 92 ad one AMLasr ou17 Jun 92. 

3. 4s 	-the absorption o the personnel mentioned 
in your 1-tter utdcr rerercneQ in Ithe Group 'D' Posts, 
their cccc 	l be considered as erxl when Gp 'I)' 
vacancici wc rlctsed by hiev horitie 

Yours faLthfUf, 

F 	 CGO. 
04/c Civil Adiin 
£orAOC 	S  

Copy t 	 S  

FIQ TrdiiinC. Czc'id IPS (PC) 	ar iniorznation 

	

Air 1 	iQyil Lci 	 - or 1nfaration' 
• New Dclit 
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FROM AIR hQ VB 

D.HQ SAC 

FO38J -- AF Sfl 
ST 

UNC PC/430FE6/21 

FOR SPSO/CPSO FRO1 

OA 0+N0232 10244, 

£ STNJALAHALLIAN 

HQ IC A+CNIIA HQ SAi 

69 GRWP U POSTS 

ISSUED BYAG9S BRAI 

14SEP94 ISu'pR( 

L 

'C 

TOP 	 : 

DPC PD 

fl FILED BY SHRi ..RAM4IAHANDQRS VSAOC 

ThOOTHERS ANDAF SIN 'JALAHALLILEl-TER CD t.ADDRESSED TOAiR HQ .ANDcOPYTO '? 
AND58 SUPD I ECRITITtiENrAcTIo.ToFIL L UP 

)N AVAILA8ILI1RTIFICA.  FQR WHIcHW 
HV1DE LETTER.15973,L/oR04(1) DATED 

HQSAC/58'SU 

 

-. 
PT [OTt OPFOA

A ND 
ABsORB 11CM 1 NACCOR DNCE 'WI PRESCR I B.. ED PROCE WRE AS 
DIRECTED BY HOf\9BLECAt.iN PARA SEVEN:AND EIG}iT OV:THE 

JWGE€NT DATED 1Q £1191 INOA NO 232 TO244/ 1  PD HQ Tc/ 
A F S TN JA LA HA LU To 

1His HQ BEPOSTED OFLATEST POSITIONPD/// 

DD1og 	 .. L 
211808 VBBv Q955 

18Q9. AFSN 1125. 	 . 
211 8Q2 CB'TA Q5.0 

.NN 



LLL MDINIsTRATIvE TRIBUNAL 
BANGALORE BENCH 

ANNEXURE-A• 
Commercial Comp1ex(eD.) 
Indiraragar 
Bangalore - 560 038 

P0PLICATI0N NOS  

W.P. NO (s)  

...flpJ.icant • 	. 

Shri Ramaiah & 12 Ore 

.to  

41 
Shri Ramajeh 

Shri P. Lourdunathan 

16.. The Air Officer Commerding-.in—Chie 
Headquarters Training cmmand, TAF 
Ilabbal 
Bangalore , 560 024 

Shri 0. Raju 

Shri Munireju 

Shri K. Veaudeven 

The joint Director of Personnel 
(Civilians) (3DPC) 
Air Headquarters 
V$yu Bhevan 
New Delhi - 110 011 

Shri M, Vesudøv Rea Shri B. Ramai8h 	
Central Govt. Stng Counsel 
High Court øuilding Shri P. Rais 	
Bangalore 	560 001 	 -' 

(Si Nos. I to 13: 	 . 

C/o ShriC.N. BhakthAveteelu 
Advocate, No. 28 Raja Snow Bulding, Seehadripuram, Bangalore -20 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith 9 copy of the 0RDER/W/ 

passed by this Tribunal in the above said 
10-791 application (s) on 	• 	

0 	
- 	 O1OE !STRAR 

Dated 
:3 J U L 1991 

__. 232 to 244 	
/91(r) 

Shri P. RavI 

Shri Kempegengajah 

Shri V Chønajeh 

Shri V. 3eyepal 

7. Shri S. 3sevegan 

8.'Shri 0. Kumar 

Resp  on d 

V/a 	The Air Officer Commanding, Air rorce 
Station, alehalli, Bangalore & 2 Ore 

j4T) Shri C.N, Hhekthavateelu 
Advocete 
No. 28 9  Raje Snow 8uldinga 
Seehadripurém 
Bangalore - 560 020 

11. The Air Officer Coimanding 
Air Force Station. 
alahal1i 

Bangalore - 560 015 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
8ANGALORE BENCH s BANGALORE 

DATED THIS THE TENTH DAY OF 3ULY 1991 

Present : Hon'ble Shri Syod Faziulla Razvi 

Hon'ble SIj S. Gurusankaran 

lumber () 

.. 	luember (*) 

APPLICATIONS NO.232 TO 244/91 
4, 

it 	maiah, 
S/on of Rudrappa, 
Aged 27 years. 

. Lourdunathan, "  
Son of Puttaish, 
Aged 21 years. 

P. Ravi, 
5/0 Puttaiah, 
Aged 26 years. 

Kempaganaiah, 
Son of Mallaish, 
Aged 31 years. 

- 5. V. Chanflaiahi/ 
S/c Channaiah, 
Aged 28 years. 

U. )ayapal, 
S/c Ve2u, 
Aged 28 years. 

S. 3eevagan, 
S/c Sharunugam, 
Aged 28 years. 

be Kumar, 
S/c Devarajan, 
Aged 30 years. 

b e  Reju, 
S/c Dhanapal, 
Aged 29 years. 

10, t1unira5u, 

'K. Vaudevan, 

f 	 )I S/ø Kuppuswarny, 

J/ 
Aged 29 years. Applicants 

lot 



8. Ramaiih, 
S/n Bylaish, 
Aged 28 yearS. 

13. P. Raja, 
S/o Padavattan, 

q 	 .' 	... Applicants 

Addresses of the appliCants 1 to 13 
is that of their Advoctes Sri 0. 
Lselakrishnafl and C.N.: Bhaktavetselu, 
No.28, Raja Snow Bui1dngB, S.C.Road, 
Bangalore-560 020. 

(Shri C.N. Bhakthavatsalu •.. Advocate) 
V. 

The Air Officer Commanding, 
Air Force Station, 
Jolahalli, 
Bangalore-15, 

The Air Officer Commatngifl in Chief, 
Headquarters Training Cormand, 
Headquarters, Hebbal,. 
Bangalore-560 024. 

The 3oint Director ofPersonne1, 
(Civilians), Air Headquarters, 
Ministry of Defence, 
tS.ivu Rhun. 
New Delhj-1l0 011. 	 •,, Respondents 

(Shri P1.Uasudeva Rao •,.. Advocate) 

This application having come up for orders before this 

Tribunal today, Hon'ble Shri Syed Faziulla Razvi, Member (a), made 

the following! 

ORDER 

The 13 applicantS above namSd have filed thiso applications 

seeking the same relief based on averments common to all of them. 

the reliefs sought are theses 

"a) declare that the applicants harein axe entitled to 

be absorbed against Group 0 posts in the 1st res-

pondent EstablIstnent as per Ord'r No. AIR.HU/ 

tT 	 •. 	 r t.1& UdU 	•JL•JO 	UlUA'.J& 	/ 
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passed by the third respondent; and 

quash the orders of terminations dated 15.12.90 
(Annexures C-i to C-13) and Order their rein-

Statement retrospactively from 16.12.1990 with 

continuity of service, back salary and all other 

consequential benefits; 

direct the respondents to absorb the applicants 

against theregular Group B posts as per the 

order dated 15.12.1989 (Annexure E passid by the 

third respondent with all consequential benefits, 

d) award costs and grant such ether rilief/s as this 

Hon'ble Tribunal deems ft fit to grant in the 

facts and circumstances of this case. 

2. 	The caSe of the applicants, briefly put, is tha;- 

The Regional Employment Exchange with whom the applicants 

had rgistered themselves for appointment against suitable 

vacancies had sponsored their names for being appointed as 

Anti r1alaria Lascare (ALf! for short) in the establishment 

of the 1st respondent in the scale of R9.750-940 plus all 

allowances sdmissible to the Central Government employees. 

The applicants were called for interview by the first res-

pondent and accordingly the applicants appeared for interview 

and they were selected for appointment as Af'ILs and were given 

appoifltment orders as per Annexures A-i to A-13; that the 

applicants joined duty and were discharging their duties 
	 -I 

eatly and sincerely; that the first respondent issued 

as of termination to the applicants intimating them that 

C\ 	 4wiii be terminated from service with effect from 15.12.1990 

true copies of the notices produced at Annexures Bi to 813 

BANG 
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that'the let respondent also issued termination orders 

s per Anneures C-i to C-.13; that the 1st respondent had 

- also issued service cexUf'icates as per Annexures 0-1 to 

0-13; that inspite of repeated representations and personal 

approaches, the 1st respondent did not take any steps to 

absorb these applicants against Group 0 posts released by 

the third respondent by order dated 15.12.1989 as per 

Annexure E; that in A No.339 to 347/90 and A Nos.604 to 611/90 

disposed of by this Tribunal persons similarly placed like 
4 

the applicants had approached this Tribunal and this Tribunal 

granted the relief to regularise the*m against Group 0 posts; 

that the copies of those orders are atAnnexures F and C; 

that the applicants herein, being similarly placed like the 

applicants in the other two cases disposed of by this Tribunal 

and when vacancies in Group 0 posts still exist in the estab- 

lishment of the first respondent there is no justification 

whatsoever for the 1st respondent not according the same 

benefits awardedto the applicant8 in those two cases. Hence 

this application. 

3. 	The respondents, resisting the application, have by way 

of their reply contended that the previous orders passed by 

this Tribunal in the cases referred to by the applicants at 

Annexure F and C as well as the order passed by the 3rdres-

pondent as per Annexure E are not at all applicable to the 

H 	 r 
presentapplicantS and they are not similarly placed. like the 

applicants in those two cases. The respondents on the basis 

oh 
of the pleas put forth in the reply contend that the applicants 

are not entitled to any of the reliefs sought. 

/ 
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4 	Wehave heard the learned counisel appearing for the 

parties and exenined the contentions urged in the light of 

the material on record. 

S. 	On a careful perusal of the pleadings and the annexures 

filed by the applicants it is manifest that the applicants 

herein were appointed temporarily as casual workers upto 

15.12.1990 ie,, during the seasonal period on daily wages. 

The appointment orders produced at Annexures A—i to A-13 

show in unmistakable terms that the appointment is •s casual 
& 

worker (AML 8easonal.) on daily wages and that the services 

will be terminated with al'tect from 15.12.1990 and accordingly 

after the season was over these applicants were terminated 

from service with effect from 15.12.1990. The learned counsel 

for the applicants submitted that the case of the applicants 

is similar to the case of the applicants in A Nos.22 to 27/91 

which was disposed of by us on 1.3.1991. He fairly conceded 

that the applicants are not similarly placed like the applicants 

in the cases disposed of as per Annexures F and C that is the 

cases disposed of by this Tribunal in A No.339 to 347/90 (wide 

Anriexure ) and A Nose  604 to 611/90 (vide Annexure C), He 

urged that the case of the applicants herein being similar to 

the case of the applicants in A No.22 to 27/91 disposed of by 

by order dated 7.3.1991 the present applications i.m be also 

I 

2 

\. 

d of by giving similar directions as given in A No.22 to 

He pointed out that the applicants having been already 

red by the Employment Exchange when they were appointed 



&I  

as per orders at Aflnexurss A—1 to A-13 0  they.may have to be 

absorb.d in the future vacancies without recourse to the 

Ernplinint Exchange. 

6, SriM, Vasudeve Rao for the respondents did not dispute 

that fact that the applicants herein are similarly placed like 

the applicants in A No.22 to 27/91, which were disposed of by 

us by order dated 7.3.1991. H. further subrntttd that in view 

of the decision in A No.22 to 27/91 he leaves the matter to 

the Tribunal to paSs appropriate orders in this application, 

hih the Tribunal may deem fit. 

7. While considering the claim of the applicants in A No.22 

to 27/91.we had exwninedin detail the applicability of the 

Govarmient order dated 15.12.1989 produced at Annexure ( in 

the present application we had held that the said Government 

order dated 15.12.1989 would be applicable only to those AMLe 

who were rendered surplus in the year 1989 and whose 8ervices 

had been terminated during the year 1989. Like the applicants 

herein, the applicants in A No.22 to 27/91 were also appointed 

on daily wages and their services were also terminated with 

effect from 15.12.1990. Thus we find that though the applicants 

cannot equate themselves with the applicants in the cases the 

copies of which orders are produced at Annexures r and C as 

claimed by the applicants, the case of the applicants herein 

hi is Similar and on all fours with the ca8eof.the applicants 

in A  No.22 to 27/910  as now contended by the learned counsel 

for the applicants. In our opinion similar directions as given 

i 

r 



r 
in tkx A No.22 to 27/91 is required to be givin in thié 

case e1so. We are in agrsnsnt also with the contention 

put forth for the applicants by their learned counsel that 

sInce the applicants had already been Sponsored by the Employ—

merit Exchange when they came to be appointed as per appoint—

ment order at Annexures A—i to A-13 they need not be sponsored 

again by the Employment Exchange for absorbing them in future 

vacancies Ito Group 0 posts. 

8. For the above reasons, these applications ar, allowed 

to the extent indicated above and we direct the respondents 

to consider the cases of the applicants for absorption in the 

ccjes to Crouo D onets riRinn r 	4t 
'çPt 	 - -. 	 - 	

vea .uouu 	,1CuI 

'i' It?ncies as and when they arise, in accordance with the 
/ 	( 	

Xprescrer•ocedur.. No costs. 
Irk 

MENBER () 
1 	I 

MEMBER (A) 

4 
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. 	 ENThAL 

BGALG____ . 

Secnd Floor, . 	
Commercial Complex, 
Indranagar, 

BGALE - 

560 038. 
Contempt Petition No.149 to 1.2 of 1996 _____________ -______________________at ed . 

3 J A N 1997 
AI1)PLlCATIQ NO._ 232,233,236 to 244 of 1991.. 

- 	 * 

APPJ1ANT(S) : Sri.Ramaiah and others., 

V/s., 

	

RESPQ'tDBTS 	: Air Commodore P.P.S.Kahlon t Air Officer Cemmandina. 

. 	
IAF Station,Ja1ahalliWest,Bangiore& Others.,' 

To. 	. . 

	

1. 	Sri.D.Oeelakrishnan,Advocate, 
G-5,Brigade Links,54/1, . 
}irst Main,Seshadripuram, 

Bangalore-5600020. 

S 

	

2. 	Sri.S.ha11aiah,Md1.Centra1 Govt. 
Standing Co,xsel,No.40, MICO -Layout, 
Attiguppe,Bangalore-560040. • 	* 

Subject:- Forwar1ing of copies of the Orr1ers passed by 
Central Adrhinistratjv Tribunal,Bangalore-38, 

Acoryof the Order/Stay Order/Interim Order,. 
Passed by this Tribunal in the above stated applicatio(s) 
is enclosed for information and further necessary action.. - 
The Order was Pronouncodon First January,1997. 

,f 	QDeETrdistrar 
Judiciap Branches. 
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in OA 232, 233, 236 	244/91 
AppilcationNo   

ORDER SHEET (Contd.) 

Date 	 Office Notes 	 i 	
Orders of Tribunal 

oPit ivc)/vR () 
Oi.O1.97 

Flying Officer Shri Ashok Kumar present 

and make available a copy of the appointiflent 

order in favour of Petitioner No.3 9 who alone. 

as found fit to be appointed and others, 

f
fAh bugh considered, were not found suitable. 

D 

V 	

,ihis copy of the order is in compliance wIth 

j t)e order made earlier in the Original Appli—. 

da

. 

	That being so, proceedings are 

---------------------------- -. 

TRUE 

*Mafiv~ Central 
	M 3 T-7 

bUflS! 

angalofO Bench. 
Bancialore 


